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I am directed to transmit herewith a certified copy of Final Order No. Aé z0 [a_ﬂ:)l 1 MeéH)
Dated tvo 22 AT 2SO passed by the Tribunal under Section 35-C(1) of Central Excise
& Salt Act, 1944/Section 129 (B) of the Customs, Act, 1962.
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CUSTOMS, EXCISE AND GOLD {CONTROL) APPELLATE TRIBUNAL
NEW DELHI-

E/S/1826/2000-NB(SM) in A.No.E/3250/2000/NB(S)

M/s. Grasim Industries Limited Applicant
(Shri Rahul Rai, Advocate)

Vs.

Commissioner of Central Excise, Indore Respondent
Shri XK. Panchant Chandar, JDR )
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Applicants filed this application for waiver of pre-

Geposit of duty amounting to Rs.53,381.02 and penalty of
Rs.5,000/-.
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2. -Heard both sides.
3. The contention of the applicants is that they had

filed an appeal against the adjudication order befora +Lhe
Commissioner (Appeals) withou:t affording an opportunity of
personal hearing to them, the Commissioner (Appeal) decided
their application for waiver of pre-deposit and directed them
to deposit the duty amount. Thereafter, appellant £filed an
application for modification of the Stay ordery, without deciding
the modification application the appeal. filed by them iz
dismiésed for non-compliance under the provisions of Section 35F
of the Central Excise Actqufhe impugned order is passad in
viclation to the principles of natural justice. Applicsants
also relied upon the decision of the Tribunal in the cases of

Bell Ceramics Lid. Vs. Commissioner of Central Excise. & Cus.

Vadodara, reported in 2000 (122) E,L.T. 396 (Tribunal) where in
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+he similar situation the impugned order is set aside an




matter was remanded. In these circumstances the pre-deposit of
whole of the duty is waivad for hearing of the appeal. With the
consent of both the parties the appeal is taken up for disposal.
A o vad ] e eluinme | 1o 197 et
As discussed above, the impugned order is passed in violation of
the principles of natural justice, hence set aside and the
matter is remanded to. the Commissioner (Appeals) t&idédidésthe
application for waiver of pre-deposit afresh after affording aan
opportunity of personal hearing and, thereafter, to proceed in

accordance with law.

( §.S5. KANG )
_ MEMBER (JUDICTAL)
Dated : 3.1.2001.
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